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way the new rules are going to solve the
problems of testing being faced by the people
in the villages and other towns who need
blood in case of an emergency.

I will now come back to the testing
laboratories. The capacity of a laboratory is
absolutely inadequate compared to the
requirements of the area. We have made the
facilities available for testing which are
known as Elisa tests. But these tests are not.
foolproof or correct tests. Many times, these
tests give different results. If somebody is
found HIV-positive at the first test, a second
sample must be taken for further
investigation. Unfortunately, this practice is
not being adopted.

Therefore, through you, Madam. | request
the hon. Health Minister to make a statement
on this issue and to assure the House that he
will withdraw the circular, which is a
dangerous one because if it is not informed to
the person who is found HIV-positive, he
may create problems for others.

Thank you, Madam.

GOVERNMENT MOTION

On the twentyMeighth and tweniy-ninth
reports of the former Commissioner for
Scheduled Castes and Scheduled Tribes
and the Fifth, Sixth, Seventh and Eighth
reports of the National Commission for
Scheduled Castes, and Scheduled Tribes
(Cont'd)

THE DEPUTY CHAIRMAN: We will now
continue the discussion on the SC/ ST
Reports.
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THE VICE-CHAIRMAN (SYED SIBTEY
HA 1): Mr. Virendra Kataria, please take the
floor.

st &1 x waifear (o)
TATHA WE, § wwwr qwEs gfﬁﬁ
qH qF A w1 OAFT v

THE VICE-CHAIRMAN (SYED
SUBTEY RAZI): Mr. Kataria, you can
continue after the lunch break. The House is
adjourned for lunch till 2.30 p.m.

The House then adjourned for
lunch at thirty-one minutes past one
of the clock.

The House reassembled after lunch at
thirty-five minutes past wo of the clock, The
Vice-Chairman (Miss Saroj Kha-parde) in
the Chair.

THE VICE-CHAIRMAN: Now, we will
continue the discussion on SC/ST Reports.
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:

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI K. V.
THANKKA BALU): Madam Vice
Charirman, first and foremost, | express my
heartfelt thanks to this august House for
taking up for discussion the Reports of the
Commission and Commissiner for Scheduled
Castes and Scheduled Tribes. | am personally
privileged to have got this opportunity to
inform the House on the various deve-
lopmental measures that our Government has
taken up for the welfare and development of
th» Scheduled Castes and
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Scheduled Tribes. This opportunity to speak
on behalf of the Government is a great
honour, for this paves the way to bring into
focus the commitment of the Congress Party
and its Government towards the development
of the Scheduled Castes and Scheduled
Tribes who, for no fault of theirs, have been
suffering from the stigma of untounchability
and life-in-seculsion for centuries.

Madam, it is a matter of regret that some
of our friends from the Opposition did not
feel it necessary to take part in this vital
discussion relating to the Scheduled Castes
and Scheduled Tribes. This attitude of theirs
shows the concern—or, if | may say so, the
lack of it—they have for the cause of the
development of the poorest of the poor.

I am thankful to all the hon. Members who
have participated in the d'scus-sion. The
points raised and the suggestions made by
Shri Ajit Jogi—he made an eloquent speech
and spoke for more than an hour—Shri
Kishore Chandra Deo, Shri Madhavan, Shri
Ish Dutt Yadav, Shri Moolchand Meena,
Shrimati Urmilaben Patel, Kumari Mayawati,
Shri Mohinder Singh Kalyan and Shri
Virendra Kataria have enriched this dis-
cussion and have made it a fruitful and
worthwhile affair.

Apart from the location-specific pro
blems that were raised, the following
issues of general nature were also raised
by our hon. friends during the course
of the discussion. The discussion was
basically to inform the House as well as
us about:

— the need to abolish immediately
untouchability;

— the need to remove the gap between
the words and the deeds;

— the need to remove problems caused
to the SCS and STg due to the age-old
customs and traditions by ensuring
proper  implementation of the
provisions of Constitution and other
laws;
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— the need to ensure effective action

against those who commit afro_
citieson SCs and STs.;

the need to encourage inter-casts
marriages;

— the need to take immediate Steps

for expeditious, distribution of sur
plus land and to update the land
records;

— the need for expeditious land-allotment
to the SCs and STs;

— the need to empower the SCs and STs

to have a say in the implementation of
the schemes intended for their welfare
and development;

— the need to strengthen the State-level

Scheduled Caste Development
Corporations including; the TRIFED
and the NSFDC;

— the need to activate promtion of the

SC and ST in small industries and
business as a means of achieving their
socio-economic independence;

— the need to improve the literacy levels

amongst the SCs and STs to have
better educational facilities for the
SCs and STs and to provide more
hostels for the SCs and STs.

— the need to protect the opportunities

provided to the SCs and STs of
reservations in promotions;

— the need to ensure that the carry-

forward vacancies are retained so that
the SC and ST vacancies are not filled
by others;

— the need to have text-books in tribal

dialects/languages;

— the need for a separate Commission

for the SCs and STs; and

— lastly, the need for continuing the

SC/ST concessions to the SC/ST
converts to Christianity.
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Madam, | assure that all the specific
problems and issues pointed out by the non.
Members will be taken up separately, and we
will give necessary, effective consideration in
the course of implementation of our schemes
for the SCs and STs. Also, we would take up
these issues with the respective Departments
of our Government and also the State
Governments would also be requested to take
appropriate and necessary actions on the basis
of the valuable suggestions given by the hon.
Members.

The other suggestions which are mote
general and not necessarily location-
specific—1 have mentioned them earlier—
have their focus on the socio-economic and
educational development of the SCs and STs.
This rightly brings the d-s-cussion under
proper perspective viz the basic strategy, he
means to be adopted for achieving this
strategy, the results desired and achieved and
the reasons thereof. The basic strategy for the
development of SCs and STs was formed by
the Congress Government at the Centre with
the aim of hitting at the very factors that had
been responsible for keeping them below
others in the social, educational and
economic spheres. It was decided that
simultaneously  three-pronged = measures
should be taken, viz. (1) preventive measures
by way of administration of PCR and
Prevention of Atrocities Act; (2) positive
discrimination by providing reservation in
Government services and in admission to the
educational institutions apart from the
provisions  for  reservation in  State
Legislatures and the Lok Sabha and the Rajya
Sabha; and (3) educational and economic
development measures which include the
very important aspect of the agrarian
relations,, viz., the land reforms.

Our Government is determined that
atrocities against SCs and STs shall be dealt
with firmly. This commitment, as this august
House is well aware, is neither new nor
opportunist. This commitment has been
handed down from one
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generation to the other in the Congress
right from the days of our beloved
Father of the Nation, Mahatma Gandhi.
This glorious neritage and emphatic in
volvement in the protection of SCs and
STs made Smt. Indira Gandhi, our be
loved leader, rush to Belchi in the
State of Bihar, when the atrocities ag
ainst the Scheduled castes were on. The
similar ethos made Shri Rajiv Gandhi,
our former beloved Prime Minister,
rush to Karamehedu near Tirupati. In
the same tradition our beloved Prime
Minister convened the meeting of the
Chief Ministers in the year 1991 after
he took over power and gave a clear
direction to the country saying that the
atrocities on SCs and STs should be
stopped forthwith. And today, being on
the same wave'ength, we are marching
ahead and taking steps wherever such at
rocities take place.

While law and order is a State subject, any
report of atrocities on SCs and STs is
immediately taken cognisance of by our
Government. We have a Control Room and
on day-to-day basis we forward these reports
to the State Governments and ask the State
Governments to take appropriate measures to
curb this menace. We also request the State
Governments to book culprits and give
stringent punishment to those people who are
involved in the atrocities. Under the PCR and
Prevention of Atrocities Act we provide
financial assistance to the State Governments
and Union Territory Administrations for legal
aid to be provided to the SCs and STs and for
running special courts and mobile courts for
ensuring quick justice in cases under PCR
and Atrocities Act. Financial grants are also
given to the couples who have had inter-caste
marriage of whom one of the spouses belongs
to the SC|ST family. Madam, you will be glad
to know that on an average....

SHRI S. MADHAVAN; In my State, we
give gold medal. An amount of Rs. 6 crores
is granted annually to the States and Union
Territories for the imple-
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mentation of the PCR and Atrocities
Act. Owing to the continuous monitoring
in this count, the practice of untouchabi-
lity is on the wane. The offences under
the PCR Act have reduced to about
3,000 cases per year from 3,500 cases
earlier. We are trying to reduce them
further. The vigil has to be continuous.
While the cases under the PCR Act which
mainly deals with the crime of untouchabi-
lity have shown a declining trend today,
the cases under the Atrocities Act have
been slightly higher, specially in Sta
tes like Uttar Pradesh. | wish Miss
Mayawati was here today. | would seek
her help to stop this menace in that
State where they are in power today.
Similar is the case with Bihar. As ag
ainst 21,505 cases registered in 1991,
there has been an increase slightly to
22,178 cases registered in the year
1993. Madam, we have impressed upon the
State Governments the need to take effective
measures against the offenders under this
Act.

Madam, a majority of the Members, while
speaking, mentioned about the scavenging
system. The liberation of scanvengers who
have suffered very badly due to the stigma
attached to the profession has become the top-
most priority of this Government. For the
liberation and rehabilitation of scavengers, a
special scheme costing Rs. 905 crores was
launched in the year 1992 Our hon. Prime
Minister, from the Red Fort, announced that
menace of scavenging would be abolished
before the Eighth Plan period. In this
direction, we have sanctioned about Rs.
195.87 crores to the States and the Union
Territories. About 6,81,428 scavengers have
already been identified for training and
rehabilitation. Till date, in, about one year's
time, we were able to rehabilitate about
43,000 people. The progress in this direction
is very encouraging and we have also written
to the Chief Ministers to take special are in
this  direction so that
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within the estimated time, that is, before
the Eighth Plan  period, we can achieve
the target and abolish scavenging. To
solve this problem, we should create a
greater ~ awareness and  create more
opportunities. About Rs. 980 crores has been
earmarked in the Eighth Plan for this area
alone, to convert dry latrines to water-
borne latrines  so that scavengers may be
relieved from  the scenario and may be
given alternative employment under the
training and rehabilitation programmes. The
hon.  Prime Minister announced on

15.8.1993 that a Safai Karamchari
Commission would be constituted. | am
happy to inform you that within a
month's  time, the Safai Karamrhari

Commission would be announced and this
commission  will bo watching and

monitoring  the progress of the very
important schemes. Madam, the
Government's determination to ensure
protective measures to SCs and STs is

borne out by the sincerity and dedication as is
evident from the few instances  stated
above. Our commitment townrds their
economic and  educational  development
bears the same mark of determination and
ideology that has been put into implementa-
tion in the most pragmatic and result
oriented ways.

Madam, the Special Component Plan, the
Tribal  Sub-Plan, the special assistance
provided to the SCP and the TSP, the
creation of the State Scheduled Castes
and  Scheduled Tribes Development
Corporations, the National SCs and STs
Finance and Development Corporation
and the TRIFED; have already been
created with the aim to expedite the
economic development of the SCs and STg
in the country. Since the Sixth Plan period,
about Rs. 27,127 crores have been provided
to the SCP. Of the total Eighth Five Year
Plan outlay of Rs. 1,83,867 crores, provision
for the SCP is of the order of Rs. 36,799
crores.  Similarly, Madam, Rs. 21,952
crores have been earmarked up tothe year
1993-94 for the TSP. Till date, our
Government have granted to
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the States and Union Territories Rs. 2,480
crores as SCA to the SCP and Rs. 2,676
crores as SCA to the TSP. Madam, the
SCDCs have continued to receive allocation
from our Government towards the Centre's
share capital. Since the inception of this
scheme, a total quantum of Rs. 253.73 crores
have been allocated to the State Corporations
and 78.72 lakhs SCs and STs families have
been benefited by the SCDCs in collaboration
with the financial institutions. Madam, since
its inception in February 1989, the Nationa]
SC and ST Finance and Development
Corporation, completely owned by the
Government of India, has sanctioned 547
schemes, at a total cost of Rs. 446.26 crores,
benefiting 1,74,742 people so far. Likewise,
the TRIFED was set up by the Government of
India in August 1987, with an authorised
share capital of Rs. 20 crores which has now
been increased to the level of Rs. 100 crores
in the year 1992-93. Madam, the main aim
and objective of the TRIFED is to market the
tribal produce minor forest produce and to
eliminate the private traders and middlemen
from the scene, so that the tribal population in
the country is benefited by way of support
price for their produce. The turnover in
respect of the TRIFED which was Rs. 22
crores during 1988-89, went up to Rs. 86
crores in the year 1992-93 and this is Rs.
106.75 crores in the year 1993-94. The target
of the current financial year would be Rs. 204
crores. This Corporation is doing very well
and the SC and ST people are getting the due
benefits and thereby the middlemen and the
power brokers cannot be allowed to cheat the
SC and ST people. The hon. Members are
aware of the special thrust given to rural
development by this Government under the
dynamic leadership of our Prime! Minister,
Shri Narasimha Raoji. It is due to the personal
attention of our hon. Prime Minister that the
approved outlay for rural development which
was Rs. 3,100 crores in the year 1992-93 rose
to Rs. 7,010 crores in the year 1994-95. The
total rural' development aims at ensuring
fulfilment of basic minimum needs of all
the peo-
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ple, especially the socially disadvantaged
sections, the poor and the downtrodden, the
women and the SCs|STs. Madam, our
Government has earmarked Rs. 30,000 crores
for the welfare of the weaker sections in the
rural development area in the Eighth Plan
period. Particularly under the IRDP, between
1985-86 and 1993-94, out of 281.76 lakh
families assisted, 74.37 lakhs were SC
families, 3914 lakhs were ST families.
Similarly, in the Indira Awas Yoj-ana,
between 1985-86 and 1993-94 an amount of
Rs. 1,957.67 crores has been spent to
construct 16,45,952 houses which mostly
handed over to SC]ST families in the country.
Under the Millions Well Scheme, Madam,
which was started exclusively for SCs,
between 1988-89 and 1993-94, till June,
6,97,819 wells at a cost of Rs. 2,189.17
crores have been constructed.

Madam Vice-Chairman, it is an accepted!
fact that in the historic and unfortunate
process of sub-jugation of SCs, one of the
main areas was agriculture. Therefore, their
liberation should also start mainly from the
field of agriculture and related areas. Many
hon. Members were speaking about the land
reforms and they had suggested that the
benefits should go to the weaker sections. |
do agree with them. It is due to this
realisation that out of 48.87 lakh beneficiaries
who have been distributed the surplus land of
50.58 lakh acres in the country, till date, 36
per cent were chosen from among SCs and 14
per cent from among STSs.

Moreover, to give security of tenure to
tenants and share croppers, most of whom are
SCs and STs, it is an accepted fact that the
land records should be correct and up-to-date.
Madam, to assist States in this great task, the
Congress Government had started a Centrally
sponsored scheme of strengthening of
revenue administration and updating of
records in 1987-88. Under this scheme, till
date, Rs. 7984 crores has been allocated to 30
States Union Territories. Further, an
additional amount of Rs. 13.78 crores
has  been



385  Government

allotted to States|Union Territories under the
scheme of computerisation of land records. It
is because we want the Land to the Tiller
Policy to be adopted and see that the land is
owned by them always.

Some of the hon. Members while
participating in this discussion had
stressed the need for empowerment of
SCS'|STs. | fully share their opinion.
Madam, it is my proud privilege to re
mind this House of the Herculean eff
orts made by our beloved leader, Rajiv
Gandhi,.... to meet each and every Dis
trict Collector of this nation through
five workshops to have a detailed dis
cussion on the problems that confront
the rural poor, particularly, the SCs and
STs. The deliberations in those work
shops culminated in bringing a Bill for
the introduction of the Panchayati Raj
System. Due to lack of co-operation
from a few sections of the Opposition
parties the Bill could not be passed
then. But under the sagacious leader
ship of our Prime Minister, Narasimha
Raoji, our Government passed the
Constitution  (Seventry-third Amendment)
Bill, 1992, which has provided for
proportionate representation to the SCs and
the STs and women have got 33.3 per cent
reservation in all local bodies. A decisive
step towards the empowerment of the poor
for the governance of their own affairs has
been taken by :his historic Act. Today we
have stared seeing the fruits of this Act. This
s one example of the continued commitment
of the Congress and its Government to the
welfare and the deve-opment of all weaker
sections including he SCs and the STs.

Madam, the House is aware that the 0-
Point Programme was formulated y our
beloved leader. Shrimati Indira Gandhi, and
it was revised and refor-nulated by our
beloved former Primer Minister, Shri Rajiv
Gandhi, when hey were in power as Prime
Minister. while changes have taken place in
ertain areas between the first 20-Point
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Programme and the second 20-Point
Programme in so far as they relate to the
welfare and the development of SCs and STs,
there has been no change in the stand but
only  further intensification of the
commitment to the cause-Close monitoring of
the programmes related to the economic
development of the SCs and the STs has been
the hallmark of the 20-Point Programme. The
hon. Members mentioned about the 20-Point
Programme. It is being implemented. It is due
to various mea. suras which have been
continuously formulated and implemented by
out party, our Government, of which a few
have been stated by me that from the Sixth
Five Year Plan period till date, we have been
able to provide assistance to about 3.11 crores
of Sc families and 1.40 crores of ST families
for their socio-economic development so that
they could cross the proverty line. This is
very important that those who are below the
poverty line should be uplifted. Under this
20-Point Programme we can achieve this
result and it is a continuous programme
which is going on. The Government will not
rest till the SCs and the STs live on par with
the other sections of the society in terms of
equality, social and economic opportunities
and economic standards. This is our
commitment to the nation. Protective
measures such as PCR and Prevention of
Atrocities Act are deterrents to the vested
interests. Economic development
programmes provide an oppor-tunity to the
SCs and the STs to gain economic clout and a
relative sense of seciirlfy and ability to
withstand the evil designs of vested interests.
But more important of all this is removal of
illiteracy and imparting education  upto

the highest levels of learning so that
awareness of their rights and the ability to
organise themselves for protection of their
rights by such means as getting into
Government services, etc., are created
amongst the weaker sections. Madam, the
educational development of the Scheduled
Castes and the
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Scheduled Tribes has been the prime concern
of the Government from the very beginning.
To quote a few instances, the scheme of post-
matric scholarships benefited 114 Scheduled
Caste students in 1945. By 1960-61 this
figure rose to 48,848 covering both the Sche-
duled Caste and the Scheduled Tribe

students. Since then there has been a
steady increase due to the earnest eff
orts of the Government. In 1993-94, we
covered 15,91,713 Scheduled Caste and
Scheduled Tribe students. We expect to
assist over 17 lakh students in 1994-
95. This isour target. | share the
concern of the hon. Members that the
rates of scholarship under this scheme
need revision. We are actively pursuing
with the Planning Commission for
revision of rates of scholarships under this
scheme. We know that the prices ate
increasing. We know about the difficulties
which the Scheduled Caste students are
facing. We are seriously pursuing it with the
Planning Commission. We hope that we will
quickly get the results.

In order that the Scheduled Castes and the
Scheduled Tribe students coming from rural
areas are assured of facilities for education,
till date we have assisted the States and
NGOs for construction and maintenance of
15,532 hostels throughout the country.

Under the scheme of book banks, one
set of books for every two students be
longing to SC and ST is given to
facilitate them to pursue professional co
urses. | am glad to inform the House
that this scheme, which originally pro
vided for the book bank facilities only
to medical and engineering courses, has
added agriculture and veterinary cour
ses also from 1991-92. The response
from the States has been very encour
aging due to which, against Rs. 67.32
lakhs released under this scheme in
1992-93, we made an allocation of
Rs. 5.60 crores in 1993-94 and Rs. 7.50
crores in the current year.
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Apart from ensuring scholarship for SC
and ST students at pre-matric and post-matric
levels, we also have a scheme of national
overseas scholarships and passage grants for
SC and ST students for their higher studies
abroad. The

Congress Government in the Centre started
the scheme in 1954-55. So far, 677 scholars
have been selected for awards. Thirty awards
are being given during every selection year.
Under this scheme we encourage students to
take a variety of courses in foreign universi-
ties such as printing technology, naval
architecture, automation and robotics,
reliability engineering, laser technology and
paper technology and post-graduate studies
leading to Ph.D and post-doctoral
research/specialised training.

Hon. Members were kind enough to speak
about Dr. Ambedkar Centenary Celebrations.
They wanted that the scheme should be
implemented as early as possible. Under the
auspices of Dr. Ambedkar Centenary
Celebrations Committee, among many
schemes started to commemorate the memory
of Dr. Ambedkar, the champion of all the
underprivileged of this country, Dr. Baba
Saheb Overseas Fellowship has been initiated
by our Government. Under this fellowships in
economics, sociology, international relations
and Constitu-tional law are sanctioned every
year. So far, eight Fellowships, that is, four
each for 1992 and 1993, have already been
sanctioned and advertisement for the
Fellowship for 1994 has also been given to
the press for inviting applications. A corpus
fund of Rs. 2 crores has been provided for this
scheme of Dr. Baba  Saheb  Overseas
Fellowship.

Madam, as this House is aware, Dr. Baba
Saheb Ambedkar, the architect, among the
founding-fathers of the Indian Constitution,
has rendered Yeoman service in awakening
the oppressed people to fight for their
legitimate rights. His writing that need
to be given  the
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widest publicity by any Government or any
nation, for that matter, which is interested in
the development and welfares of the
disadvantaged sections of their population. |
am glad to inform this august House that we
have taken up the project of translation and
publication of Dr. Ambedkar's writings and
speeches. A sum of Rs. 3.48 crores has
already been released to Dr. Ambedkar
Foundation for this work. The translation and
publication of Baba Saheb's works and
speeches in Hindi and other regional
languages is in full swing. We have

already brought out five volumes, both in
Hindi and Tamil, five volumes in Gujarati
and one volume in Punjabi. Some more
volumes in Bengali and a few other
languages are in print. Madam, in the last
Session, | assured the Members of this august
House that the writings and speeches of Dr.
Baba Saheb Ambedkar would be translated
and published in all the Indian languages.
Our Government is doing its best to see to it
that these publications are done well in time.

Madam, this Government believes that the
fittest tribute to Dr. Baba Saheb is to pave the
way for evolution of a society of a new order
based on the principles of social justice. Dr.
Baba Saheb's life has been a beacon-light to
all those who aspire for emergence of an
equitable society in this country. Therefore,
this Government has given; full support to
the project for production of a full-length
feature film on the life of Dr Ambedkar We
have released an amount of Rs. 4 crores to
the National Film Development Corporation-
for his purpose. Due to; the need to accom-
modate various view points including® hose
of Dr. Smt. Savita Ambedkar the production
of the film had to be delayed for some time.
At the instance of Dr. Savita Ambedkar, we
have engaged shri Shyam Benegal as the
Chief Con-sulant of the film. The script of
the film is almost ready and necessary ar-
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rangements are being made for com-'
missioning the shooting of the film at the
earliest.

Madam, this House is aware that we have
provided eight Ambedkar Chairs in various
Universities. In yet another befitting tribute to
Dr. Baba Saheb Ambedkar, the Government
has constituted Dr Ambedkar National Award
carrying a prize value of Rs. 10 lakhs which
will be finalised by a high-level Jury headed
by the Vice-President of India. The Jury has
already finalised its recommendations for the
1993 award while the award for 1994 is likely
to be finalised shortly. Madam, the Go-
vernment has also sanctioned a project for
setting up Dr. Ambedkar National Public
Library in New Delhi The sit© has already
been allotted for construction of the Library
building. The work is in progress.

I have so far dwelt at length with a few
programmes related to Dr. Baba Saheb
Ambedkar Centenary celebrations This is
because any number of measures taken for
the development of SCs/STs by any
Government in India would be incomplete
without reference to the seminal and grand
work done by Dr Baba Saheb Ambedkar for
the welfare of these people.

I am glad to recall the memory of the hon.
Members who are present to the fact that it
was during our governance that Rs. 10 crores
were sanctioned Jn July, 1991 by our beloved
Prime Minister for celebrating the centenary
year of Dr. Ambedkar and for undertaking
some of the special schemes Which | have
mentioned earlier as a befitting tribute to the
memory of Dr. Ambedkar. This is my proud
privilege to salute the memory of this great
son of our nation and- to inform this august
House that as envisaged by Dr. Ambedkar,
this Government continues to ensure adequate
reservation in schools, colleges and pro-
fessional courses for SC/ST students in our
country
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Madam, some of the Members who spoke
on the Motion have expressed concern that
the reservation in jobs provided for SCs/STs
should continue to be protected. You are
aware of the special recruitment drives
undertaken by our Government to fill fill the-
backlog vacancies for SCs/STs since 1989.
Four such special' recruitment drives have
been undertaken so far and the results have
been very encouraging and are evident from
the following figures.

In the first special recruitment drive in the
year 1989, the reserved backlog vacancies
were 58554 out of which 50,475
appointments were made. In the second
special recruitment drive in 1991, about
46,000 vacancies were the backlog vacancies
and 29,414 appointments were made. In the
third special recruitment drive, 35,000
backlog vacancies were identified and 18,000
appointments were made. In the recent fourth
special re. cruiment drive, 30,259 backlog
vacancies were identified and till June. 1994,
12.346 posts were offered for the SC/ ST
members. This is a continuous process and we
are pursuing with the State Governments and
other Departments in the Central Government.
We will go on doing this to ensure that there
is no backlog and no reserved vacancy
remains unfilled

Madam, Shri Madhavan and Shri Jogi have
requested for protection of promo-toinal
avenues to the SCs/STs and to ensure that the
carry-forward vacancies meant for the
SCs/STs are retained without any difficulty.
In addition to this concern for the SCs/STs,
Shri Madhavan has also expressed the opinion
that the Congress Party does not grow from
strength to strength in Tamil Nadu owing
perhaps to the absence of a clear-cut
pronouncement of its support to the weaker
sections. T am thankful to Shri Madhavan for
the kind sentiments he has expressed about
our Party. But | would like to say that the
Congress Pary has always been with the
weaker sections and the downtrodden sections
of the society, particularly the Scheduled
Castes and the Scheduled  Tribes. We
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never changed our ideology or out policy
towards the poor. Whether we are in power or
not, we are always with the poor. This is our
policy, Madam. That is why the weaker
sections of the country have always remained
with the Congress Party and its leaders, from
Mahatma Gandhiji to our beloved Prime
Minister, Shri Narasimha Rao.

Madam, Mr. Madhavan mentioned that
some practical difficulties arose out of the
Manda, case judgement. Mr. Jogi and other
Members informed about some difficulties
with regard to reservation and promotion and
also about the carry-forward problem. Madam
we are very much aware of this problem and
we are trying our level best to see to it that
this problem; is sorted out quickly. Mr.
Madhavan informed the House— and he was
also very happy— about the Tamil Nadu
Govt.'s Bill providing for 69 per cent
reservation having been recommended by our
beloved Prime Minister and our Government.
I would inform the hon. Member as well as
other Members that this itself shows our
Prime Minister's commitment to the weaker
sections, particularly the SCs and STs. We
will do our best to see to it that this problem
does not exist in the future. Madam, 1 would
not go beyond this since the matter is already
under the purview of the highest court of the
land. So, the problems of the weaker sections,
particularly the SCs, the STs and the OBCs,
will be taken care of by our Government and
there should not be any fear in this regard
since already in this august House and in the
other House my senior colleague, Shri Kesri,
as well as myself have committed that all
possible avenues would be examined and a
solution can be found to. overcome these
difficulties.

SHRI S. MADHAVAN (Tamil Nadu'):
Sir. the Karnataka Order has already been
stayed... (Interruption)...

In the next week, it is coming up.
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SHRI K. V. THANGKA BALU: Yes, is that is
why 1 mentioned that our commitment is very
clear. The recommendation by our Government
to the hon. President for giving his assent to this
Bill shows that our commitment to these sections
is very clear. So, we will try to protect the
interests of the SCs, STs and the weaker sections
at any cost. We will do sour best. Since the
matter is already in the court, | do not want to go
any further. But, our commitment remains and we
will see to it that in all respects the commitment
is honoured.

Madam, Mr. V. Kishore Chandra S. Deo
and other  Members also very pertinently
that there should be separate
commissions for the SCs, and the STs. It is a

demanded

very good idea. We already have a
Commission for the SCs and the
STs at the nationallevel and also
the corporations at the state level to

protect the interests of the SCs and the STs.
Now. they are demanding a separate  com-
mission and separate corporations for the
welfare and development of the STs too.

But,the SCand ST Commission at the
national  level, the TRIFED and all these
institutions  are taking care of the welfare of the

SCs and the STs at present. If and when the
need arises, we will do our best with regard to
such a scheme. We will come back to this
House, if the House  approves this kind, of

a  proposal. If that need arises, certainly
we will consider those. Madam. | do not
want to take much time of the House and |

want to see that the SC/ST community at no
stage gets into any problem. With regard to
backlog vacancies and with regard to the
scavenging problem, I have already written

to the Chief Minister of the various
States requesting them to take appropriate
measures
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to see that these problems are sorted out
quickly and the SC/ST community in the
country gets the due share
of our prompt and

and right by way
excellent actions.

Madam, Shri Ajit Jogi and  Shri
Madhavan are taking very much
interest in these areas which speak-ing

the other day on  Shri  Naraya-nasamy's
Bill as well as today, and yesterday they were
also speaking and they were demanding that
the convert Christians be given the status of
SC. Madam, | have informed the august
House inthe last session that we have
received a number of petitions and
applications, over 10,000 applications, and
we are conscious of the fact
should do justice to that community.
So, we consciously appointed a Committee
under the Chairmanship of the secretary

that we

(Welfare and five other Members, who are
going into this problem and once the
Committee  gives its finding and its
report, certainly we  will  come hack to
this House for a remedial measure.  Since the

Committee is working on, | do not want to

elaborate much. Certainly we will come
back to  this
If

august House and take your valuable support
to redeem that section. But the fact remains
that already the SC converts are not deprived
are not on the roads, on. the streets, but they
are already included in the OBC list where
they are getting their due recognition and
support from OBC level.

SHRI S. MADHAVAN: At the State level.

SHRI K. V. THANGKA BALU: Step by
step we will give. They are not left over.
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Madam, the information is shared with this
House, the achievements made by our
Government and our commitment to the
SC/ST is second to none and we continue to
do our best to see that the SC/ST section, the
majority people, particularly the weaker
sections will certainly get their due share and
we will do all our best to see that our brothers
and sisters from the SC/ST section get their
rightful share and play their role in the socio-
economic system of our country, and the real
social justice is given to them in the coming
days, as we are giving now.

The hon'ble Members insisted on
certain matters relating to their own States
and constituencies. They will be taken care of
and | will come back to them and report to
them what action has been taken by us. With
this, Madam, | thank all the hon'ble Members
and particularly you. Thank you very much.

SHRI S. MADHAVAN The hon'ble
Minister has threatened us with the volu-
minous particulars. | hope that he is executing
those. Only one point. After 46 years of
Independence the Congress Government is
repeating that we are not able to fill at least 16
per cent. Still 4 per cent, everybody tells.
Have we made any study to find out the
reasons or appoint a Commitee at least in the
future? Have you got a target to see that
within one year, two years, you will come to
this percentage?

SHRI K. V. THANGKA BALU: Madam, |
have explained that when Mrs. Indira Gandhi
was the Prime Minister, she started  this.
After-
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wards, Shri Rajiv Gandhi, and now
our beloved Prime  Minister  have
taken up seriously this matter. And
we have conducted four special re
cruitment  drives.  While giving the
figures and identifying the  number
of posts and vacancies, we said that
this is a continuous process, and in
every special drive, we see a re
markable improvement. And,
Madam this will go a long way be
cause, side by side, educational
avenues  and educational opportuni
ties are also given to them. And
we have created a number of avenues
for the betterment of their education.
Once education is given and the peo
ple are ready to take-over, certainly
their'  problems will be solved. |
assure the House that this is an on
going programme, and we will see
that in the quickest possible time,
our brothers and sisters from the
the SC and ST community will get their
full share and 22i per cent reservation
fulfilled.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Thank you, very much, Mr.
Minister.

SHRI AJIT P. K. JOGI (Madhya Pradesh):
Madam, one important point which | had
mentioned and many other speakers had
mentioned has not been answered. Although
he has touched upon all other points, that
aspect has been left unanswered.

THE VICE-CHAIRMAN (MISS SA
ROJ KHAPARDE); You came late to
the House
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SHRI AJIT P. K. JOGI: | was listen- , ing to
him in the Chamber. He has not touched upon the
question of the Fifth Schedule and the Sixth
Schedule in relation to the tribals. | had
mentioned, Mr. Kishore Deo mentioned, and
many other speakers also mentioned that the
administration of the tribal areas through the Fifth
Schedule has proved to be a total failure and
totally ineffective. So, we requested you to
change it to the Sixth Schedule. All the areas of
the Fifth Schedule which are mostly in the
mainland, in Madhya Pradesh, Orissa, Bihar,
Maharashtra, and Andhra Pradesh should be
converted to the Sixth Schedule. On this, the
Minister has not expressed any opinion. | would
request that he should say something on this.

SHRI K. V. THANGKA BALU:
Madam, we all know about this problem. The
hon. Member himself and many other
Members also spoke to me. We are taking all
this into account to see that a proper solution
is found out quickly.

THE VICE-CHAIRMAN (MISS SA ROJ
KHAPARDE): The hon. Minister told me
yesterday and this morning also that he would
hardly take half an hour to reply. But he has
taken nearly oNE hour and he has covered all
the points. And | am sure that all the
Members who have participated in this are
satisfied with the reply of the Minister.

Now, we will take up the Pre-natal
Diagnostic  Techniques (Regulation and
Prevention of Misuse) Bill, 1994. Shri Paban
Singh Ghatowar.
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of Misuse) Bill, 1994
THE PRENATAL DIANOSTIC TECH-
NIQUES (REGULATION AND PRE-
VENTION OF MISUSE) BILL 1994.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN  SINGH
GHATOWAR): Madam, | beg to move;

"That the Bill to provide for the regulation
of the use of pre-natal diagnostic techniques
for the purpose of defecting genetic or
disorders or  chromosomal
abnormalities  or  certain  congenital
malformations or sex-linked disorders and
for the prevention of the misuse of such
techniques for the purpose of pre-natal sex
determination leading to female foeticide and
for matters connected therewith or incidental
thereto, as passed by the Lok sabha, be taken
into consideration."”

metabolic

Madam, a Bill to prevent misuse of dia-
gnostic techniques for determination of the
sex of the foetus, leading to female foeticide,
the Pre-Natal Ditgnostic  Techniques
(Regulation and Prevention of Mususe) Bill,
was introduced in the Lok Sabha on 12th
September, 1991. It was passed by the Lok
Sabha on the 26th July, 1994.
Madam, recently-developed scientific
techniques enable pre-natal determination of
the sex of the foetus. These techniques,
useful in detrmining genetic disorders and
abnormalities of the foetus, are also
misused. From time to time, women's
organisations, sociologists and prominent
members of the public have been urging the
Governmnet to take steps to curb this abuse.
A conference of medical experts,
administrators, voluntary organisations and

legal expertsin



